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1647 hrs.

STATEMENT re, NOTICE BY MEM-
BERS OF INDIAN HOCKEY TEAM
FOR WORLD CUP TOURNAMENT
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL:. WELFARE AND 1IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): At the reguest of
the President, Indian Hockey Federa-
tion, Shri M A. Ramaswamy and on
the recommendation of the All India
Council of Sports, the Government of
Inrli» have cleared the Indian Hockey
Team to participate in the World Cup
Hockey Tournament being held at
Kuala Lumpur f.em Ist March, 1975.
‘ihe necessary financial sanctions ere
being issued for the team which I
hope will leave as soon as the forma-
1lties are completed. The President
of the Indian Hockey Federation has
recommended the same team includ-
ing the manager, coach and captain
which was trained and gelected under
the auspices of the Indian Olympic
Association at Chandigarh.

16.49 hrs,
DISCUSSION re.-JUTE WORKERS

STRIKE IN WEST BENGAL

MR. SPEAKER: Now we take up
the discussion on the jute workers’
strike in West Bengal.

Shri Indrajit Gupta

SHRI INDRAJIT GUPTA:
(Alipore): Mr. Speaker, I am great-
iul to you for giving us an opportunity
of having a discussion on this very
important issue in place of the call
attention notice which you had ori-
ginally admitted,

X wmaw eav o+ +tha antest that thig
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strike which jg to-day in its 46th
day is above all an industnal dispute,
a dispute between employers and the
workmen and I am well aware of the
fact that both the Commerce Minister
and the Labour Minister can, if
they choose, take refuge behind the
technical plea that the State
Government is the proper authority
to deal with industrial  disputes.
(Interruptions) [ hope, Sir, that these
Ministers will not seek to take re~
fuge behind the plea that the West
Bengal Government was seized of the
matter and therefore they had noth-
mg further to do with this. I may
reming the House that in 1969 and
1470 on these two occariong similar
general strikes in the West Bengal
jute industry took place. The two
negotiations to bring about a rettle-
ment, the drafting of the final arrange-
ment and the signing of the agree-
ment tuok nlare not in Calcutta but
here 11 Delbhi. It was at the mmtia-
tive of the Central Government the
then Labour Minister and the then
Commerce  Minister that both the
parties the Indian Jute Mille Assacia-
tion and the representatives of the
various Unions were called to Delhi
for discussions and in the 1970 sirike
they were called on no less than three
ocensions during the pendency of the
strike and then the matter was settied
here. The agreement was signed here.

So I want to know this, This is
my first question. I want to know
what has transpired between now
and then to make the Central Gov-
ernment so utterly indifferent and
calloug in its attitude towards this
prolonged  dispute in an industry
which is the main foreign-exchange
earning industry of this country so
that they go on saying that the West
Bengal Government ig the competent
authorily to geal with it and thev
have nothing much to do in the mat-
ter. This change we notice, Sir
since last year. The 1974 strike and
the 1975 strike have been dealt with
on an entirely different basis, with
an entirely different modality, to the
strikes of 1980 and 1870. Therefore
I charge &his E!werment ~~wh!a:h\ is

i
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responsible for the export trade of
this country and the Labour Ministry
which is responsible in seeing that
regarding disputes involving strikes
in guch major industries, if they are
not being expeditiously setiled by
the State Government, they should
discharge their responsibility in the
matter, I charge them with having
abdicated this responsibility under
somebody or others pressure.

Now, the Minister hag given us a
long statement in which he has not
forgotton to bemoan the fact that each
day's strike means g loss of about
one crore of rupees 1in foreign ex-
change earnings. Therefore, 46 days
according to his calculations, should
mean Rs, 46 crores of loss. Ig this
a matter which is the concern only
of the West Bengal State Government
which gets precious little out of these
earnings? Anyway, this is a matter
directly concerning the Central Gov-
ernment and, instead of these Rs. 46
crores, if a small amount of Rs. 5
or 8 or 7 crores wag sanctioned to
meet the justiied demand of the
workers, the strike need never have
taken place at all. 1 therefore say
that something must be working be-
hind the scene. My friends here
are always saying this. I cannot
alwayg take issue with them.

16.57 hrs,
[SERTI VASANT SATHE in the Chair.]

Last year, that is, during the 1974
January strike, mid-term elections
were pénding in U. P, Orissa
and in ofher States. This time we
are in the election year. If this
accusation is made and if thig accu-
sation is widely believed, who ig to
blame for that? You do not want to
tread on the corns of the powerfull
Indjan Jute Millowners' Association
from whom your  party, your
party fund, will be the beneficiary
during the election! In 1969-70 you
were quitk and prompt in settling this
dispute, T must congratulate the
Governn ent on the role it play~d
in 1969 0.
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Now, S8ir, something else ia hap-
pening. Ag we all know, there are
nine big monopoly houses dominating
the jute findustry in West Bengal
They are; Andrew Yule, Bangur,
Birds, Birlas, Goenka, J. K,
Mafatlal, Sahu Jain and Suraj Mal
Nagar Mal. These are the nine houseg
which dominate our jute industry in
West Bengal, And, these people are
well known to everybody. Among
them, of course, the owner of the
largest Jute Mill—National Jute
Mills—which employg 14,000 workers
is Mr. Piloo Mody’s friend, Mr. Ram
Nath Goenka whom we know very
well. (Interruptions).

SHRI JANESHWAR MISRA:
(Allahabad): He must be Lok Nayak!

SHRI INDRAJIT GUPTA: I am not
surprised that Lok Nayak has no time
to bother about the jute worker’s
strike and the worries of these jute
workers because Mr. Goenka is also
involved in this, But, what is the
Government doing? This ig what I
want to know. I wish to point out a
few developments that reveal the
attitude of the Government. The
strike notices were served by the
unions in the month of November,
1974. The date announced was 6th
of January for the commencement of
the strike. I think a sufficiently long
period was given to enable the Gov-
ernment if it wished or if it was
scrious to try to bring about a settle-
ment before any strike came about.
I may remind the Minister that in
1972, such a settlement and apreement
was brought about on the eve of the
strike.

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
That was in 1972

SHRI INDRAJIT GUPTA: That is
what I am bemoaning. In 1969-70 and
in 1971-72 it was one type of be-
haviour bv you ang in 1974-75 it was
a different type of behaviour. Why
don’t you go back to 1972? I would
welcome it. You have to answer that.

SHRI PILOO MODY (Godhra): Thig
is the collusion herel
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SHRI INDRAJIT GUPTA: The first
conciliation meeting was calleq in
Calcutta, this time twelve days after
the strike began. The strike began
on the 6th but the first meeting was
called on the 18th of January, I
speak with firsthand knowledge in
these things. 1 hope you will not
question these facts which I narrate.

PROF. D. P. CHATTOPADHYAYA:
“You organised it.

SHRI INDRAJIT GUPTA: I
organised it; your people also
organised it. I am glad that all the
trade unions irrespective of their
affiliations, irrespective of their poli-
tical colour, whether they are INTUC,
AITUC, CITU, HMS, UTUC or any
other Union, all the unions jointly
together formulated the same de-
mands—they put forward the same
demands—the same gtrike notice and
the date of conducting the strike and
they to-day are conducting the strike
jointly, So, you cannot say that
somebody has got some political game
behind it because, I am glad to say,
the INTUC people are fully in this
struggle.

17.00 hrs.

Now, Sir, twelve days after the
sirike began the first meeling was
called by the State Labour Minister
and today forty-mix days afier the
strike began the State Labour Minis-
ter has announced that agreement
could not be brought about. He has
announced certain recommendations
on behalf of the Government. The
Jute Mill Owners Association are
happy with these recommendations
and thev have promptly accepted
these recommendationg and opened
the gates of the mills and iold the
workers to come, Today, inspite of
46 days of terrible privation—you can
understangd in these days what j strike
of 46 dsys means to the workers—I
hope, the Minister will not contest
that a very infinitesimal fraction of
workers hag gone to work. The
Minister in his own statement has
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claimed that so far about 12 mills
have resumed functioning out of 63
mills and in these mills also only 40
per cent of the workers have joined
duty. The fact remains that an over-
whelming majority of workerg are out
and they will remain out till the
uniong decide whether they should go
in or not go In.

Now, Sir, let me just remind the
House how the Central Government
was findirectly connected with the
strike. Some time ago Jast year a
long pending dispute in the jute in-
dustry which happens to be one of
the issueg of the present strike was
referred to Mr. Raghunatha Reddy—
for whom we all have much respect—
to go into and give hig award. That
was the issue relating to the ques-
tion of relief for the badli workers,
that is to say, when the badli work-
ers gre not provided with work and
sit idle whether they should be given
any relief, If so, what. Mr. Raghu-
natha Reddy went ipto the matter and
gave his findings in a proper written
award and the Indian Jute Mills As-
sociation has just flagrantly refused
to accept or implement it. Actually,
ong of the jute companies, Hukam
Chand Jute Mill which is owned by
Mr. Birla was instigated to flle an
appeal against it in the court and
now they go on saying, since it is
sub judice nothing can be done. I
want to know in such a matter what
is going to be the role of the Cen-
tral Government. All we were
saying throughout the strike was the
Central Government and the State
Government should jointly tell the
IJTMA that they must prevail upon
Hukam Chand Mill, which is one of
their affiliated units, to withdraw the
case from the court and settle it ami-
cably outside. Are we to understard
that IJMA has become so powerful in
the mind of Mr. Chattopadhaya and Mr.
Raghunatha Reddy that they would
have had the temerity to refuse in
the interest of the scttlement? But,
no. ‘The Minister went on saying ‘It
is in the Court; 1t is sub judice; we
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cannot do anything; it will amount
to contempt of court’. Who is talking
about contempt of Court? We were
suggesting repeatedly that they ghould
use their pressure and influence on
the IJMA. to see that the case is with-
drawn from the Court. It §s an
award given by the Labour Minster
of the Government of Indim. Is it
a joke or what? Who is running
the country, the Government of India
or the ITMA? We want to know
that. Nothing was done, Thig is
one of the maip un-resolved issues.
These badli workers were tremted
like sub-human people since the days
of the British jute mill owners. Of
course, we have improveq their con-
dition through repeated struggles.
Many of them have become perma-
nent now. But, those who have re-
maind as badli walas are all at the
merey of the mill owners, whether
they should be given work or they
should not be given work. Mr,
Rachunatha Reddy gave an award
which gdid not satisfy us completely.
In my opinlon, it was a very modest
sort of an award. Anvway, il was
better than nothing. Even that, they
are not willing to accept and imple-
ment. Did the Union Government
do anything about it? Did they
pull them up and teli them? Noth-
ing. Now, many sermong are being
told. ‘I hope that the workers would
have bigger sense of responsibility
toward; national interest” and go on,
Don’t deliver these sermons to Us,
Mr, Chattopadhyaya.

Then, Sir, there is another matter.
That js a most mysterious thing. The
State Government get up a committee
their own committee, called the Bhat-
tacharya Commission. There were
no labour representatives in  this.
It was composed of economists, offi-
cials of the Labour Department and
80 On, The Commission went into
the question whether the computation
and compilation of the cost of living
jndex figures wag at all defective or
not. I am telling you very briefly. 1
do not want to go intg the details.
Finally, they gave their findings, re-

i
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commendationg to the Government, in
which they said that there is a serious
defect in the varioug figures that are
compiled and they pointed out, what
is the defect and how it ghould be
rectiied. It was found by calcula-
tion that if it is rectified according to
the Bhattacharya Commission’s find-
ings, then, each jute worker is entitl-
ed now to extra dearness allowance
of Rs. 61 per month. At the time when
the recommendation was given, it
was about Rs, 54 or 55. Subsequent-
1y, if you follow the same computation
now, it will come to Rs. 61. That is
what they were being deprived of all
this time. What did the State Gov-
ernment do? It came out with an
order under the Defence of India
Rules saying ‘Herewith you are grant-
ed an increase of dearness allowance
of Rs. 16. Rs. ‘16, instead of 61
Why? They said’. The Simla Burecau
of the Labour Ministry have madc a
calculation which worked out to Rs,
16, Therefore, you will get only Rs.
16'—not 1n hand, of course, because,
Rs 8 will be imnoundeg under (om-
pulsory denosit Puf, vou will fet
Rs 18 The Delence of India
Rule is promulgated in order to thrust
that down the throats of the work-
ers. Now, sir, we went on telling thd
State Labour Mini<ter Please change
this thing; amend it; It is your order;
you can amend it, you can change it,
you can modify it'. He went on telling
us ‘T am sorry; I am helpless; vny hands
are tied: I cannot do anything’. We
asked ‘who hag tied your hands'. He
said ‘1 have to do this according to
the directives from Delhi, I cannot do
anything’. Then, Sir, there are some
reports which have appeared in the
newspapers which have not been con-
tradicted. May I just quote from
the Hindustap Standard:

“The West Bengal Labour Minis-
ter is reported to have claimed that
his Government had accepteq the
Labour Bureau findings on the
advice of the Union Labour Minis-
try. But, a spokesman of the Union
Labour Ministry today disclaimed
any responsibility for the decision
taken by West Bengal, He sald,
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the Cenire had merely forwarded
to 'West Bengal the revised compu-
tation of the consumer price index
made by the Simla Bureau and had
given no views of its own. The
computation made by a technical
officer, did not represent the views
of the Government, the spokesman
said. The position was made
clear in a letter the Labour Minis-
try wrote to the State Government
on 21st August last. In that letter,
it was stated that the Ministry
would give its opinion if it was
sought.”

Then, Sir, it is said:

“The Labour Ministry in g letter
to the West Bengal Government had
noted with guprise the striking
similarity between the method of
and computation by the Labour
Bureau and the Indian Jute Mills
Association, Both the Labour
Bureau of Mr. Raghunatha Reddy,
sitting in Simla and the Indian
Jute Mills Association arrive d at
the amount of Rs. 16 as additional
DA payable to the workers after
conversion of the base year.
Knowledgeable gources think that
such a similarity between the com-
putation and methodg of two sena-
rate bodies could hardly be possi-
ble without collusion. 1t is, there-
fore, thought that the invocation of
the DIR for payment of additional
DA gt the rate of 16 hag come as
a boon to the jute millowners”.

I am pointing out these issues
which are all intricately connected
with the Government in different
ways and am charging them with
deliberately washing their hands off
the whole thing and doing nothing
whatsover to intervene in thig dis-
pute which has gone on for 46 days
involving such a huge loss of foreign
,exchange.

Sometimeg we are told the State
Government is allergic to the Cen-
tral Government, that they do not
want them to ‘interfere, they go on
telling them, ‘You mind your own

PHALGUNA 1, 1896 (SAKA)

Jute Workers® 402
Strike in W, Bengal (Disc.)

business; we are looking after this.
These are all rumours, I do not
know, Tell us what the difficulty is.
I have never heard of such a thing,
a strike going on for 46 days and at
no stage does the Central Govern-
ment come into the picture. Then
they say we have lost Rs, 48 crores
in forcign exchange. So obviously
there is more than meets the eye
in this.

Then he has tried to show in this
statement that the Lobour Minister
there tried his best to work out all
sorts of proposals, draft proposals and
modified them, that he tried to get
both partieg to  agree; but poor
chap, what could be done? T do not
want to go into all these details.

Now, I have with me Dr. Gopal-
das Nag's draft, the onginal. It is
not my draft. This is what he gave
on the 4th February, In this, which
we were prepared to accept, what
was the proposal made regarding this
item of er-gratia payment in lieu of
bonus? It is written:

“To help the workers to defray
special expenses, the managements
should pay to each one of tham
such an amount and within such a
date ag indicated below; Rs. 120
to he paid by 15-4-1975 and Rs. 130
to be paid by 31-3-1976".

In other words, the proposal by
the Government was that this year
and next two separate lump sum
amounts of Rs. 120 and Rs. 130 res-
pectively should be paid. But is
ihat what the Labour Minister has
now put forward in his final propo-
sal? In that Rs. 130 for next year
has just been cut out. We asked
him why? IJMA js not willing!

In this fraft—he can check up—
jt was said that all place-rated
workers would be given an increment
of Rs. 2 per month and in the revised
draft, which the unions have now
refused to accept, it has been modi-
fied to Rs. 2 to all niece-rated
workers who operate more than two
machine’, Multiple machines. Either

1
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Shri Chattopadhyaya doeg not know
these things or he is conveniently
slurring over them,

In the last drafi—in this you will
find there is no mention of it—the
State Labour Minister had put in a
little clause at the end saying that
the Unions will not object to rationa-
lisation measures to be carried out
by the millowners. 1 know they are
waiting to retrench a whole lot of
workers in the name of productivity.
We are supposed to agree to that.
We may lose in this struggle; it does
not matter. We may go down. Af-
ter 40 dsys or 50 days, you cannot
expect these poor workers from U.P.
Bihar, Orissa and other places who
have gone there for their livelihood to
go on figting. They have nothing
to eat absolutely; they are starving.
They may go back to work. The
unions may tell them to do so today,
tomorrow or the day after. I do not
know. But we are not prepared to
put our signature on such a document
We are not going to bow down like
that before thig kind of attitude ot
the IJTMA before which this Govern-
ment trembles, this weakened Gov-
ernment which bends its head before
these millowners, What is the idea?

Shri Chattopadhyaya goes on giv-
ing concessions. I do mot know if
that is going to help our trade. Jush
recently he has reduced the export
duty by Rs. 500 on carpet backing.
They of course are not satisfled. They
go on shouting, ‘We must have total
abolition of export duty’, Raw jute
has been made available to them very
cheap because the Jute Corporation of
India is a flop, a fiasco. It cannot
buy up jute even as proposed accord-
ing to its own target.

The result is that raw jute is ly-
ing there. All the jute mil] owners
hope to mop up raw jute at low
prices because the jute corporation
is unable to buy any sizeable quantity
of jute. Mr. Chattopadhyaya with
whom I discussed this many times

FEBRUARY 20, 1973

Jute Workers’ 404
Strike in W. Bengal (Disc.)

always pleads that there is credit
squeeze and that the Jute Corpora-
tion of India is not given enough
funds by the Finance Ministry; they
do not direct the banks to give
enough funds. What kind of Gov-
ernment ig this? Vet they will say
that foreign exchange reserves are
going down, It is a fact. Every
penny of extra foreign exchange
which we can earn is necessary but
when it comes to buying raw jute
through the nationalised public sec-
tor agency, we are told that there
are no funds and no money. Now
because for 1} months the strike
has been going on, about nine lakh
baleg of raw jute have not been used,
which would normally have been
consumed during thia period if the
mills had worked. 'That raw jute,
I do not know whether you would
call it surplus, some of it ig with the
dealers, some of it is in the godowns
and some small quantities are
with the growerg still and the mill-
owners are hoping that after the stri-
ke is over all this extra nine lakh
bales of raw jute can also be bought
by them at the price of air and water.
Therefore, I suggested that you should
announce; we wil] buy up this raw
jute through the JCI and export it
Last year we exported about 4-3
lakh bales. If you had done that, it
would have foiled the conspiracy of
the millowners. That hag not also
been done,

I am sorry to say that we are not
satisfied with this eternal story which
iy trotted out and is not again being
trotted out, namely, the difficulty of
selling juts goods in oOverseas
markets. Therefore, they say that no
strike should take place, Al right.
But what about the demands of the
workers?” Should they not be con-
ceded? They sav that there iz a crisis
in the export market of jute goods.
Y do not denv. Let us have a disrus-
sion and see who is responsible for it
and to what extent it iz a man-made
crisis. (In 1971-72 the carpet backingg
market was so good The Bengla
Desh mille were out of commission
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as a consequence of the war. The
members of the IJMA sold carpet
backing in the world market at &
premum of Rs. 1200 or 1500 or 1800
per tonne. They went on looting and
profiteering with both hands. Were
they directed to do so by the Govern-
ment? Do they expect that market
to remain? They ruined the .narket
for the sake of immediate profits, be-
cause of their lust for profit. The
Government did nothing to stopt. Now
of course there 1s recession in the
United States m the matter of house
construction for which carpet back-
ing is required. Wc are not to blame
for that. The most obstructive atti-
tude towards the settlement of the
strike has come from those groups of
mill owners who had exported the
largest quantity of carpet backing.
The other mills which are mainly
sacking or hession, from the reports
I get, were eager to settle the strike.
But the few houses which in those days
of reckless profiteering had chanegd
over to bread looms for carpet back-
ing were those to obstruct: Bird and
Company, Mcneil and Barry, Ram-
nath Goneka's National @and Sahu
Jain’s New Central Jute Mills. Thety
held up the whole thing. They will
not allow the strike to be settled. I
do not want to enter into the internal
politics of the IJMA, But what is the
responsibility of the Government in
this matter? Sacking market is good
now. By how much the price of sack-
ing has gone up? It is very good for
them. It is very necessary for the
country. He mentioned in the state~
ment that huge quantities of import-
ed food grains, fertilisers. ete. have
come and they have to be put in bags;
otherwise they could not be moved.

The hessian market has gone down
a little bit, the forelgn market, Ye-
cause of some substitutes coming in
to snme extent, but if you take the
thing ag a whole it is not bad, and he
admite that this carpet backing mar-
kot ic going to pick up because Presl-
dent Ford has annnunced some hous-
ine ~onctruction  nrogramme in the
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United States, I do not know, but I
hope it comes up for our sake. But
is this any reason to go on allowing
the IJMA to flout with impumty
everything that even the Government
has asked 1t to do, let alone our de-
mands? What is the idea? Just be-
cause these big houses, these mono-
poly houses, are dominating this in-
dustry, are they going to dictate and
do whatever they hke?

Any way I do not want to take
more time. I want to end by saying
that is now clear on the admission of
the State Government itself that it
has nothing further up its sleeve by
which it can bring about an agree-
ment. They have said that thesy have
announced their recommendations and
they cannot do anything, that it is
now upto the parties. So it is no use
saying that you are waiting for the
State Government to do something.
They have exhausted their intelli-
gence or resources whatever it be,
but the strike is going on. It does
not matter if some workers go in to
work, the strike will go on unless the

unions decide that it should be called
off.

The old days of the jute labour
moment ‘are not there anymore.
Some pcople are still dreaming of
those days when the jute workers
used to be referred to contemptuous-
ly as chatkalias or budhus or idiots
who do not understand who cannot
do anything, I am proud that I have
been associated with the movement
for the last 30 years. I am proud of
the conciousness and unity and the
organisation that they have been able
to achieve over the years, and any-
body who has the interests of labour
at heart, who is against the brutal
exploitation of the British mill-
owners and their successors today,
should be proud, should be happy
about it. So those days are over.
They will not give in like that, and
even if they give in today, do not
think that they are finished. Do you
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want this Kind of thing to go on from
year to year? We do not want it.
We wanted a long term agreement.
Shri Gopa] Dass Nath first went on
talking about an agreement for 3
years. We said alright. Then he
came down to two years and he has
now come down to one year. Who is
to blame for this? Your INTUC
Union was there. They know every-
thing about it. Your top jeaders of
the INTUC are involved in the strike.
We have no ditfercnce of opinion on
these cquestions.

Therefore, since the State Govern-
ment or Labour Department is un-
able to do anything further in the
matter now on their own admission, I
want to know whether this Govern-
even at this stage is prepared to

ment
bring some order

step in and try to !
out of this law of the jungle pervail-
ing there to sec that some or(!erly
settlement takes place on the basis of

jus mands of the workers.

]ugﬂtizel DINEN BHATTACHARYYA
(Serampore): 1 also emphe‘m‘n“y
state that becausc of the intransigence
of the ITMA and the direct encourage-
ment of the Cenl al (jovernment, the
strike hos been prolonged so long a
time. Shri Indrajit Gupta bas correct-
Iy pomnted out that from the very
beginning of the sitnke the Central
Government has been taking the plea
that they have got nothing to do with
it because 1t 15 & State matter and that
the State Minister and the State
Labour Department has to deal with
it, 1 know the conspiracy started last
year when the workers placed 2
charter of demands and ultimately
they had to decide to resort to strike.
A section of the INTUC along with
the State Labour Minister Shri Gopal
Das Nath conspired and make an
agreement which is known in West
Bengal as a black agreement. Even
the major section of the INTUC did
not agree with that agreement and
for 33 days there was a strike and
ultimately an agreement wag arrived
at with the jute mills by the unions
including the section of the INTUC_
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black agreement., That is known to
Prof. Chattopadhyaya very well

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South): The INTUC
is united there is no section.

SHRI DINEN BHATTACHARYYA:
From the lessons which INTUC got in
1974 sirike, 1t was quite clear to them
that whether INTUC joins the strike or
not. there will be strike, might be after
a little more preparafion.

SHRI PRIYA RANJAN DAS MUNSI:
INTUC took the decision on 9th August.
Do you know that?

SIIRI DINEN BHATTACHARYYA: I
am lad they learnt fram the expreience
of the last strike and this year they
joined from the very beginning. On
the other hand, they mmitiated the strike
as the millowners did not concede the
domands. The demands are known o
Mr. Chattopadhayaya very well, It is
nothing new By an  agrecment, Dr.
Gopal Dag Nath set up an inquiry into
the faulty calculation of the cost of
living mlex.  That committee gave 1s
awaru. As  per that  award, the
workers were entilled to  Rs. 63 per
month, not Rs. 61 as  Mr Indrajit
Gupta said. Through the [aulty cal-
culalinn, the nullowners chealed the
warkers to the tune of 15 to 20 crores
from 1964. Alier that commitiee gave
its award, it is very peculiar that the
Simla Bureau and the IJMA reached
the sume calculation of extra D. A. to
be paid on that award and came to the
same conclusion of Rs. 16. How can it
happen? Even now you allow the
mill-owners to cheat the workers
numbering no less than 2} lakhs to
the extent of Rs. 63 per month
per worker. How will they tolerate
it? This is not a new demand.

Mr. Chattapodhyaya is sitting here,
sermonising through his statement that
it is a great loss to the naticn ete. He
has made an appeal to the workers fo
go back to work. They will not go
back. They may be forced under the
DIR. The DIR has been applied in
the case of the new conversion figures
awarded by the Bhattacharjea Com.
mittee. I do not understand how
you can apply_ the DIR. Majority of the

= I |
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when we explain to them
RCACEULCRELER L (RS A
dar 63gqTg & 16 ¥ wr war §

Is Bharat Suraksha Niyam meant for
denying the workers their legilimate
right as per the sovernment Commit.
‘ee’s own calculation? There 15 no
answer to that m your long statement.
You are very clear and you have said
nothing about that. Has not the Cen.
tral Government any responsibility in
the matter? I say that the Central Gov-
ernment has deliberately conspired with
1.J.M.A. Their policy has been clearly
exposed this time, namely, to see that
there is totaul wage freeze, which has
already been started by impounding
50 per cent of the DA. There will be
no increase in wages or honus and the
Government employees and other
working people wi!l suffer day after
day. The prices will rise bui the
employees will not get their dearness
allowance in full That will be 1m-
pourdded to the cxtent of 50 per cent
So, it is also a refeclion and indication
of the policy of the Central Govern.
ment. Now it is quite clear, beginning
from Delhi and ending with wrilers'
Building there is chain, a close link
and both the (‘entral and State Govern-
ments are helping the  Indian Jute
Mills, Association {o amass profils, not
caring a it for the interests of the
working class 1n the jute industry.
For t'.¢ last four days we are trying
to draw the attention of the Gavern-
ment (o this strike. Ultimately, a
Calling Altention Notice wus admitted.
Of course, the Minister may sav that
it is the responsi'nlity of the Speaker
to admit such motions On the very
first dav of the session, namely, 17th
February we raived this .ssue and said
that this concerns 23 lakhs of workers,
which means that at  leart 10 lakhs of
people  are  oFecte’ by g YVel, no
action was taken  Now vou say that
you are losing fore vn exchange 1 15
irue. B.t who 1s resposibles for this?
I charge that the Central Government
is in direct collusion with the Indian
Jute Mills Assocation is responsible for
the strike and its effect. So far as
the Staté Government is concerned,
it is nothing but go between Central
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Government and IJMA to loot the
country. The Central Government is
responsible for this loss of foreign
exchange earning, which you say to be
very precious.

Now you want to give the impres-
sion that you are very much con-
cerned with the difficulties of the
jute growers. In this House every-
body knows that when we suggested
a remunerative price of Ra. 100 per
maund and that the raw jute should
be purchased directly from the jute
growers, they simply fixed a floor or
support price. Who cares for that
support price? The result was that
the price of jute went down to the
extent of Rs 30 per maund. You
can check il up from the jute-grow-
ing districts of West Bengal and
Bihar.

I would say that the hon, Minister
should not try to mislead the people
or deprive a large number of workers
of their genuine rights. This Labour
Minister Mr. Reddy gave an award,
on the basis of an agreement, which
was arrived at after a strike, regard-
ing the conditions of work of badli-
walas, or lemporary employees. Now
this award has been put on the wagte-
paper basket by the State Govern-
ment. Government's plea is that one
of the employers filed a case in &
court of law and it is subjudice. 1
can give you a guarantee that if Mr.
Reddy straightwav insists on IJMA
to withdraw the case, the jute mill-
owners will noy have the courage to
continue their case in the courts and
the workers will automatically get
the benefit. But I also know that Mr.
Reddy wil] never do it. Because, the
Government is thick and thin with
the Tndian Jutr Mill® Association,
which wag actociated with the British
for a long {ime Now they are
dominated by the Indian monopolists,
about whom only a day before Prof.
Chattopadhyaya gave 5 lst. It is
these big monopolists who are com-
trolling these jute mills, How would
you go and face the workers there?

Against these monopolisty the jute
mill workers fought unitedly. The
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INTUC, the AITUC and CITU, all
combined together and there was no
difference among them,

Now when 1t ig hitting the owners
you have come forward to play the
role of an open and naked betrayer.
From Delhi it is circulated in the
papers that so many mills have start-
ed work. But that is a bluff. What
is the headline, in the Hwmdustan
Standard of 19th? It is: Settlement of
Jute Strike Not in Sight. But you
read today's Delhi Hwmdustan Times
and there you will see that it is stat-
ed that many mills have opened their
gates and large numbers of workers
have gone back to their duties. It is
absolutely wrong, I tell you. This
afternoon al] the unions will meet
together and take a decision as to
what is to be done, So far as we are
concerned, we will appeal to all the
unions there, including the INTUC.
not to accept the anti-worker recom-
mendation of the State Labour Min-
ister,

Now is the time when the mill-
owners as well ag the State and Cen-
tral Government's dalals are feeling
that it is really hurting them, when
the market is picking up-—you Mr.
Debi Babu also have admitted that—
that instead of taking some steps at
least to see that this Bhattacharjee
Commission award is implemented in
toto you are betraying the workers’
cause. How can DIR be applied
here? Can you defend 1t anywhere?
Can you say that it is justified? Out-
side this House you will say, “No, it
is not justified; but what can I do; I
have no hand in it.” You as a Minis-
ter of the Government are responsible
for it and I accuse you as an instru-
ment in the hand of IJMA,

Do not blame only Gopal Das.
Shrimati Indira Gandhi knowsg it well
that on the right of workers, on their
due dearness allowance, DIR has been
applied, When the DIR was passed
here it was categorically stated that
it would be used against the anti-na-
tionals. Are these 2,50,000 workers
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anti-nationals? I emphatically say
that you have applieq the DIR there
only for saving the interest of LJMA.

It is a matter of shame to you that
your State Minister, after 46 days'
strike, recommended only Rs. 120 to
be paid to striking workers and that
also not in one instalment but that
will be paid in two instalments-—one
instalment in the month of March
and another in November, 1975.

Shri Indrajit Gupta hag stated it
very ably. I am also connected with
the movement of the jute mill work-
ers, but I have ncver seen, this sort
of treachery in my life by a ‘Garibi
Hatao' Government. Even the Briti-
shers did not have the guts to betray
the movement, the struggle of work-
ers, the gtrike of workers in this way
as you are doing now, You will be
responsible to the 2,50,000 workers of
West Bengal and also in other parts
of India. In Bihar, in Andhra, in
Madhya Pradesh, they also will suffar
on account of this,

Then, you are sermonising that the
country is Tosing fureign exchange
daily to the tune of more than Rs
onc crore. The workers are losing
Rs 300 to Rs 350 per month, Now,
you are satisfying them by giving only
R= 120 Is it justifiedy What is
your gnswer to that I want {0 know

Why not scrap the DIR imposcd
on the extra DA. as per Bhatta-
charyya Committce? Why not ask
the Indian Jute Mil's Association to
immediately withdraw the court case
regarding the Badliwala issue about
which Mr Raghunatha Reddy gave
an award? The conditions are ripe
enough ang this is the proper time
for you to take the initiative, Mr
Chattopadhyaya, you may be here for
some time more ag the Minister but
you will have to go back to West
Bengal to explain how you took the
stang of a betrayer. The people and
the workers, will not forget that you
betrayed their cause. It is because
of your Government that they are
now suffering. Are the Indian Jute
Mills Association the rulers or Shri-
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mati Indira Gandhi the ruler of the
country?

SHRI SAMAR MUKHERJEE (How-
rah): They are the real rulers.

SHRI DINEN BHATTACHARYYA:
The West Bengal Minister have no
backbone. They did not become ihe
Ministers by the vote of the people.
They came....

SHRI PRIYA RANJAN DAS MUN-
SI: Under your mercy.

SHRI DINEN BHATTACHARYYA:
Not under my mercy but by rigging
the elections and by goondaism,

SHRI PRIYA RANJAN DAS MUN-
SI: You will be replied in time.

SHRI DINEN BHATTACHARYYA:
I am not going to argue with him,

I only want to mention that the
Frankenstein that they (youth Con-
gress) crealed, the same Frankenstein
is now causing a member of one
faction of the Congress to be killed by
another faction of the Congress.
Even the Ministers and M.L.A.s are
not spared. When Mr, Chandi Mitra,
a Congress MLA was murdered by a
rival faction and when the muders
were discharged by the court, you
(Shri Das Munst's group) celebrated
it,

MR. CHAIRMAN: You are now go-
ing off the track.

SHRI DINEN BHATTACHARYYA:
He interrupted me. I am replying to
him.

MR. CHAIRMAN: Please conclude
now.

SHR1 DINEN BHATTACHARYYA:
I am concluding.

I will cite one example only. We
are observing now “World Women’s
Year”. Shrimati Indira Gandhi has
given a slogan. ‘Women of the world
unite’. But do you know that their
number was 30,000 sometime back and
now you find hardly 2000 women
workers in the jute mills? This is the
condition. Now, your Minister, Dr.
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Gopal Dag Nag, under the instructions
from the Centre and with collusion
with the Indian Jute Mills Association,
is now ftrying to reduce the total
number of workers in the name of
rationalisation, in the name of pro-
duction, etc.

So, I would humbly appeal {o Mr.
Chattopadhyaya and Mr, Raghunatha
Reddy to take the chance now for an
amicable settlement. Let them take
the power from their supreme head,
Shrimati Indira Gandhi. We will not
folerate this injustice. You go there
and settle jt or you ask the workers’
representatives to come here. In 1969
and n 1970, you settled it here. Why
not thig year, in 1975, when there is a
strike for 46 days.

With these world, I would again tell
them that they must take some concrete
steps. There are certain other
demands.

Twenty per cent bonus they demand-
ed. But they did not stick to that.
Atter some discussion, they even agreed
to reduce the amount. At one stage,
I know, the union leaders might have
proposcd that they could agree at
Rs 400. What i the harm if you
compel IJMA to give thal? Crores
of rupees have been looted during the
Bangladesh War. Some Central
Minister gave a statement some time
back in Calcutta— you will be astonish-
ed to hear this, Sir—that only from
jute and tea they are getting Rs. 400
crores as profit per year. .Mr, Chair-
man, why don't you ask these people
who are posmg themsclves as very
rational and patriots and are saying
about loss of foreign exchange and
ahout distress of jute growers, not to
give the bluffs to the people? By
gwving such bluffs, the Minister cannot
make his post permanent. Ask them
to go there and settle it. Then, he
will be taken by the West Bengal
people as their real representative.

MR, CHAIRMAN: Now, what is the
wish of the House? How long do you
want to sit? There are eight members
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who have yet to speak. The first two
members have taken almost 50 minutes.
The call.attentoin 1g limited to a total
time of one hour How much time
should I give to each member?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SIIRI K RAGHU
RAMAIAH) Five minutes each,

MR CHAIRMAN There 1s no use
repeating the same points These two
members have covered most of the
points

SHRIMATI PARVATIHI KRISHNAN
(Coimbatore) How do you know’

MR CHAIRMAN Persons like you
may add some new points You need
not repeat the points already made

SHRI ATAIL. BIHARI VAJPAYER
(Gwalior) She 15 not a person She
1s a personality

MR CHAIRMAN 1 agree on that
Now, how much time should I give to
each member? Five minutes”

SOME HON MEMBERS No, no

SHRI ATAL BIHARI VAJPAYEE
Seven minutes

MR CHAIRMAN Aliright Let us
have a compranise M1 Har Singh
FT T

5t 70 fr (mwt)
FXFTT T A AT F FAAT AT T ¢ |
FIET ¥97 FT 77 o wA fawod war
FT HET FAT A1, IAAT F0F 2 T H
g1 ¥ Aqr g "TAY 7 B
ESATA F1 5977 F 07 § fq7 37} fam-
w= T i@t o Afpy o O At
RARET TR 2T q07 2 | AT G 7Y FIT
a7 Wz 27 o weEAY T g TaE
BT ¥, few mic w4 370 A
AT EHTY ATE # | 97 99T WY Sy
¥ wwT ¥ wfed T wey
g1y ag wrf gumlat 0% 3 Fifow
FX 1 a8 a7 WY 3G i woget wr A
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7 amg o TwwT Y oy § s ¢
gt fgear &, ¥ gwy fud )

A THHAT WA &7 JwT FAwr a7
T H a7y agr I A g &
It AT A7 o fewr & awdw AT
I =gt § i Sy T fiFar sy

=ifgu

AagWawwar g f5 fowide
fiv IUwm ¥ @A 9 qEr #§
fegeam &  woge @ gw &
fomd wrar faRelt wEr wfaa gw @,
IaTT Y ATTEE fEW ¥ @ grewr
afgr 1 7T a2 5 for ST
q1AT | gW FTI1IT ¥9q FY faruw) qav
G0 #%a ¥, 9 « FTREMW! BT« Fg
FIT EW w9 g9 { fEar v
=ifer QEwT TTEmEIGT wEAv
arfer | fegram | faw fade qm
qUF T T ag AEA § A gq fag
29 TART & qEde At w1 Ty
97 HF1 BrAT Wi |

w123z faer snfers 77 owrar @ @
SUTET / FATIT FATH FHIAT, AHZIT &
af 7 sTvaEr ¥V 39 8 s gy
TR AT I AT AR, FY WEAT {
QAT FIAT AT IT 97 qUE-a78 W
HEITAT T ¢ IF1 DTS FET )
T AWT AT T g fF 99 w9 wigEe
ORI AT wAGH v A e g3
qv fa=rz g1, Al g7 AAg T T A
T TV R | TR RGTT M
frar e ) e o, T Aify |
FIT T AT AEA 39a Al wiEA
gl ST )

& wmgarg f A sTE T AR
¥ uF ST W F2 5 9z ety
W Ay g g aarfia ofer
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Tromfis & v s Ay awRg
¥ Yo, W, W ¥ gersfaw
o< s gferwredt  fovaerr o & 1w
I XY Fu ST HIT ¥ AT o |
wror feafy ag @ f wrede ot o
FTCETY §, I H ARG ¥ WY I Ty
AT ¥ | T war & 5 wwt awgdd
T i 3¢t fmar amar &, afer 3 areit
s N Arr R I & AT
wide awgd a Wit apfemd free
aifem, gy A8 oY & 4 99
& oferd # &Y gegfad e
ifee, § o o 7t frwr oot §
¥ sge g & Al T S S Y
qafa, fafaw ge-gfruedt  sx
sTfade wve urfy Al & g § o g
3 & fm oF AN faE w5

W AT UF A7E &t faeir
T F oF o 48 & fam aedr & wi
A ATH IN A T WEAY IAW AT
yr¥dz dgw # vEY foar 3, Y ey
FT W FTF § W wo I ey §
TF TFA FOE ATGE @9 & Ay
E¥gnm wwar § B am wmur
SEAT ETw § qE @rewr wfew
Y &1 TH IART FT IIAgEr
FIX 3 grawn § o9 J0 3 o fae smv
MY Ty AHGT T WY W7 B
R faoit wer wfwe < wmwmr
FERa WY g7 T |

¥ oo wegT wredt & wfv s
T wwE @ g0 o @
I W W oHuY W @y d, awTe
HAAY X T HFT I T AT FOA
o awgd F AR o wwemd @
TAR TN FTH FT ATH FL |
SHRI K. LAKKAPPA (Tumkur): I
associate myself in expressing my sup~

port to the employees who are working
in 4 jute mills out of a total of 62
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mills in West Bengal. This 46 days
old strike has revealed that Govern-
ment is not evincing any interest so
far as the conditions o! the workers
are concerned. Of course, mv friends
have stated about the demands of the
workers. The woikers have demand-
ed for 20 per cent bonus, enhanced
dearness allowance based on the re-
commendations of the Experts Com-
mittee on the revision of the consu-
mer-price index, the riaintenance of
parity in wages in view of the nationa-
lisation of electricity supply, ireple-
mentation of the Union Lalour Minjs-
ter’s decision in regard to the badli
(leave vacancy) workers, protision o
free housing for all jute workers, im-
medlate takeover by the State of the
entire export trade in ;ute products
and the nationalisation of the jute
industry among others. The workers
have also demanded for a mimmum
price of Rs, 100 per maund of raw
jute purchased by the jute mill owners
from the jute growers.

Sir. 1t looks as though the State
Government has inordinately delaved
the matter in arriving at a scttlement
in regard to the ginuine demands and
bonafide demands of the workers
The situation has been aggravated
which has resulteq in the net loss in
production involving Rs. 1.5 crores
and sixty per cent of this 1s in fore:gn
exchange which this country has sufi-
ered. The trade union demand is for
increased bonus due io cost of living
index. This matter was discusseq at
a meeting where Mr. Chatltopodhyaya
was there. This matter was engaging
the attention of the Consultative Com-
mittee and at that time the hon.
Minister stated ‘hat the entire matter
is a State matter and that it should
be discussed and decided upon by the
State Government and so on. I would
like to know whether the entire indus-
try is based on the labour oriented
programme, involving 2.50 lakhs of
workers and jute cultivators, who
are mainly dependent upon this indus-
try alone for their livelihood. The
plea that the Centre is not able to
intervene is not correct and that plea
is also not convincing. In these cir-
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cumstances it is not 1ight on the part
of the Central Government to slgep
over the matter because this is in-

volving not only the economic situa-
tion of West Bengal, but this involves

ihe economic <slability of the entire
country. The issue involved is this.
Why should there be complacence
over this matter? The matter is in-
terfered with by the millowners. The
millowners are dictating terms to the
growers. They are very happy when
the strike is on because they can also
reduce the price as much as they like,
and they can play with the living con-
ditions of the poor people and poor
workers. It 1s also a most shocking
news to see that when the strike 1s
on the millowners have been telling
the workers that tney indulged in dis-
ruptive tendencies and that retarded
production and brought about loss of
production and so on. It is most un-
fortunate because 1 feel that the Gov-
ernment's labour policy: is not well-
implemented so far as jute mills are
concerned. Why should the jute mill-
owners be alloweq to dictate terms
like this? The issuc involveg millions
of workers who are the bhackbone of
the jute industry. And I would like
to know why the State Government
and the Central] Government is SO
very complacent in the matter. Thou.-
sands of growers are in jeopardy.
After the strike, the millowners are
relaxing and they are telling us that
toreign buyers are not coming. It is
seen that so many stocks are 1lying
there and they are not lifting the
stocks. The small cultivators are not
encouraged since the rate of raw jute
15 reduced very much, and the grices
have been slashed down very much and
as a consequence of this they are
shifting from this jute cultivation to
the paddy cultivation; the raw jute
rate per maund is Rs. 65 and for paddy
it is Rs. 115.

18.00 hrs.

(SHRI ISHAQUE SAMBHALI
the Chair.)
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Now the price has been raised. You
know that this industry is highly
labouroriented industry, Only small
people are working in the field many
of whom are making out their live-
hood from this. You are shifting the
ple who are engaged in this industry
to some other avocation. Thig is one
of the most important things that Gov-
ernment of India should see. This
should evoke sgympathies go far as
these people are concerned who are
engaged in jute growing areas of West
Bengal. On a large-scale, if these
people shift from the jute growirg
crops to other crops it will only mean
the collapse of rural economy in West
Bengal., Shifting from jute cultivaticn
to the other crops will only creute
chaos and diminish the labour strength
which will ultimately result in the
sufferings of these people. Therefoire,
they are being threatened by the use
of D, I. R. Using DIR against these
people is not at all gnod. I do not
agree at all. We are supporting the
workers. The workers are respon-
sible for the production. If you want
to use D. I. R. against them ] cannot
support that. It is the millowners
who are responsible for creating such
a situation. It 1s they who are re--
ponsible for the decline in production
in West Bengal. DIR should be ap-
plied against the millowners who are
responsible for this. It is they who
are cheating the Government of India
in the foreign exchange earmings and
it is they who are making fabulous
profits. It is they who are cheating
not only Government but also the em-
ployees who are responsible for the
production as far as this industry is
concerned.

Again the issue involves the ath-
tude of the Indian Jute Millowners.
The Indian Jute Mill Association has
reported that they are unhappy about
the gtrike. If the sirike is prolonged
the industry will sufter. The jute
priceg cannot come down at all, It is
the indugiry which will be losing very
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heavily if the strike is prolonged. It
will adversely aflect the jute growing
as well. Since there is a demand
from Bangladesh, this will certainly
have an international repercussion and
aecline in the foreign exchange earn-
tngs of India. When a demand was
made in the meeting of the Consulta-~
live Committee we were told that {his
matter was strictly within the juris-
diction of the Government of West
Bengal; Mr. Gonaldas Nag, also an-
nounced his recomunendations in Feb-
ruary 1975  after thz strixe which
lasted for about 49 days. 1 would
like to know what were the definite
recommendations made by him and
what has been accepted by the Labour
Ministry? It seems that ithe assur-
ances have not peen completely ful-
filled. The strike at the same time
continued. As a result of this, every-
one connected ‘with the industry in-
curred a huge loss. The industries
suffered as a result of that in the
matter of production. The loss was
1v the tune of about 4.000 tcnnes of
jute gonds worth Rs. 1.5 crores daily.
As long as the strike continues, every-
one connected with the industry stands
to lose. Out of the loss 1n product:on
of about Rs. 1.5 crores, G0 per cent 18
in foreign exchange. The workers
suffer a daily wage loss of over Rs. 50
lakhs. The decline in raw jute prices
as a result of stoppage of mill proguc-
tion hits growers. In fact, any slump
in fibre prices. particularly when the
next sowing is not too far, acts as a
serious disincentive to growers.

The strike is also leading to the ac-
cumulation of jute wagons at railway
and mill sidings causing hardship to
the entire rai} transport in the courntry.
The strike will also lead to untold
hardships to the workers and to the
entire Indian economy. The economy
of the country will be paralysed. if a
decision is not taken in the matter of
settlement of this strike. The Govern-
ment of India i8 not taking a seriouys
view of fhe situation that is prevailing
in West Bengal. It is the jute mill-
ownerg who are responsible who have
been creating the situation thereby
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destroying the entire economy and
holding the Stale to ransom. As my
friend Mr. Indrajit Gupta said, DIR
was mot used at all  against Mr.
Goenka. I want to know why the
DIR has not been used against such
people? Has any investigation been
made about the profits they have m:de
and has any action been taken? Is it
not the policy of the Governmeat of
India to nationalise these jute mulls?
Why no action has heen taken in this
regard and why our Governmeni is
complacent so far as monopoly houres
are concerned. I want that it should
be implemented. 'The mill-owners are
playing mischeif and fraud against
the striking workers and this is one
of the main reasons as to why the
entire economy of West Bengal is
shattered. There should not only be
nationalisation of export of jute but
also the mills should be nationalised
in view of the socialistic character of
our party.

Therefore. Sir, 1 once again urge
that Government should not allow any
opportunity to allow to create a sus-
picion in the ming of the people, even
in the mind of the stiiking people, that
we are following an anti-lahour policy.
I know our Government is not follow-
ing any anti-labouy policy and prud-
ence should be exercised to see that
the relationship between the workers,
their production, living conditiong and
just demands is maintained and a
proper atmosphere is created. This
is not only in the intterests of West
Bengal but also in the interests of the
whole country. With these words, 1
conclude.

SHRIMATI PARVATHI XRISH-
NAN (Coimbatore): Mr. Chairman.
Sir, I will not take up the time of
the House at thig late hour by re-
neating once again the history of the
strike or of the dispute or of the
demands which has been adequately
dealt with by my colleague, Mr.
Indrajit Gupta and also by others
who have spnken so far.

I would like to make one remark
about the staiement that has been
circulated to us in reply to the Call-
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ing Attention .notion The reason why
we have been agitated over this 1ssue
and have raised this issue in Parlia-
ment over the lust three iavs s be-
cause of the .mp»Ortanc2 of the jute
mndustry and also because 23 lakh
workers have been striking over the
last 40 days. We had cxpected that
the Minister, 2rof ‘“rattopadhyava,
in a responsible manner, would at
least reveal o us what practical and
urgent steps +the Central Government
proposes to taho in order to bring to
an end this strul Instead we have
been given hv him (a) A statement
detailling and giving facts as to what
the State Govzararsent have done. The
State Governmeit may have taken
crtain steps bui the:e have not met
with any response from the workers
and obviously theie 15 something
lacking Therefo.c, we expocted that.
as has happened in the past, the Cen-
tra) Government woula a.So use it
gnog offices to gee that industrial
peace 1s achieved and these mills get
into production as early as possible
But that 1s absent tolally from this
statement I hoped when I read the
tegiuning of the statement where he
says-

“As is well-xvown the mdustry
rches completely for its health on
its prospect in the export market
I have drawn uttention in the past
to the fact that there has been a
continuous Jdecline in the volume
of our exports of jute goods”

Last year, when discussing this parti-
cular proposition, when hiz  Min-
1stry was under Aiscussio;; at the
time of Demands for Grants, this was
thc point that many of us on the
floor of the House madc out that the
jute industry s bhewr g ruined by the
big jute magnates. In regard to these
jute magnates who have thrived like
leeches on the swcat and labour of
our workers, who have through their
malpractices, undor invoicing and
over invoicing und so on. cheated
the exchequer and the country crores
of foreign exchange. who have been
there in the forefiont in West Ben-
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gal manipulating the raw jute market
and generating parallel black money,
in regard to these ;tite magnates, why
1s that this Government has not mov-
ed in against them? This is the ques-
tion that arises. the wider question
that arises out o this strike, If the
workers have been forced to go on
strike, they are not to be blamed.
It is because the Government boih
at the State and at the Central level
are extremely charry and diffident of
moving 1n agamst thery, against these
big mill owners that this situatoin has
come into being. It ig amuzing that
when the Labour Minister of the
Central Government gives hig decision
on an issue, which 1s long standing,
the 1ssue of the badli workers, the
miil owners are courageous enough
to go to Cour! and now we are told
that 1t is subjudice. Why should it
be” Was this not sufficient for the
Centra! Government t¢ move in and
say ‘'No; You a¢re not respecling
authority, So. we¢ move in and tuke
over’? Nationalise the industrv, lake
over the ewport frade completely anad
step nto the market of raw jute
creafe a <tate monowvoly, guarantee a
remunerative price to the grower This
18 what a 1esponsible Government
wonuld do  This 1s what we expected
that tn jour statement which was in
reply to the Calling Attention. you
would 1ndicate what firm steps the
(GGovernment 1s going to take against the
industry when they are in this definite
mood The industrialists are not suf-
fering It 1s the industry, the workers
and the nation who are suftering. For
42 days the workers are out of work
and production is at a standstill at a
time when we are being told that there
18 A cr'sis 1n the country. Today, we
have heard a most moving and elo-
que it speech by Mr C M. Stephen.
But, we did not hear a word from him
as to what 1< to he done about this
jute strike, which is affecting our
national economy. The workers have
heen forced to go on strike, when they
have, time and again, gone to the
Central and State Government to get
their demands conceded. Yet, today.
there is a united strike. The respon.
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sibility for this strike is on the Gov-
ernment and on the magnates, and
therefore, I would appeal to the Min-
jster that he should, in his reply, heed
our word and give us an assurance
that he ig going tg step in a big way
to see that this situation does not con-
tinue. Instead of just opening the mills
and coming out with homilies and
sanctimonious statements ‘I do hope
that the greatest spirit of accommoda-
tion would be displayed by both the
management and the workers of
the jute industry and a grealer
awareness of the wider national
problems posed by the strike; I think
there will be a greater awareness of
the ills of the jute industry and the
export trade of the jute products
and the ramifications for the raw jute
trade’, what we expect from the Minis-
ter is that really dynamic action is
taken by him by stepping in and
nationalising this very important in-
dustry which used to have a pride of
place in our country. The IJMA, that
gignatic machine of the employer was
challenged by the jute workers of West
Bengal only recently. It took many
years for the workers {o he able to
build up their challenge and pose the
first challenge to these magnates. Now,
that challenge has to be taken up by
the Central Government and that
challenge has to be taken up by natio-
nalising the jute industry. This is
what I would ask of the Minister. Do
not call upon the workers to have a
spirit of accommodation. The spirit
of accommodation is lacking on your
side and it is you who are called upon
to have a spirit of accommodation in
terms of our national crisis and in
order to meet our workers’ demands.

SHRI SAMAR GUHA (Contai):
Jute is known as the golden fibre. On
it depends not only the economy of
West Benga] but also the economy of
the Centre at large because it is the
largest foreign exchange earner. I
feel very much constrained to make
wny critical remarks against my fri-
end who is a colleague of mine in the
University. But I am very sorry to
say that this professor of philosophy
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is either over-philosophical or non-
philosophical about safeguarding the
interest of the State or safeguarding
the interest of the Centre,

Let me start with the interest of
the Centre. According to Govern-
ment’s own calculations, during these
46 days of strike, they have lost
Rs. 46 crores. What is the position
new in West Bengal? Let me go back
a little bit into history, Before par-
tition, all the jute growing mreas were
in East Bengal and all the jute mills
ot West Bengal alone. Seventy-five
in West Bengal. After partition,
more than 12 per cent of the land
which was producing paddy has
switched on to jute. As a result,
West Bengal has become now a State
deficit in food. If this switchover
had not taken place, there wouid have
been no deficit of food in West Ben-
gal. But for whose benefit was this
switchover effected? For the West
Bengal people or for the benefit of the
Centrr? It was totally for the bene-
fit of the Centre—] wuse the word
totally.

It was expected that the hon. Min~
ister who is from West Bengal, who
knows not only about the jute grow-
ers of West Bengal but also what jute
means to West Bengal, who knows
that the fate of millions of cultivators
depends on this commodity as also the
2} lakh workers who are working in
this industry. would take some steps
to do something. But unfortunately,
knowing everything about it, I do not
know what he has done.

Let us take the case of the jute
grower. He knows that jute has been
selling at below the cost of produc-
tion. He also knows what as a re-
sult of this the fate of millions of
jute growers is being sealed. What
sort of farce is the Jute Corporation?
Is it not a farce? This Government
is surrendering to the pressure of
monopolists and creating an artificial
situation. If you have money to pro-
vide credit to all public sector organi-
sations, why not mdéfiey be given to
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the Jute Corporation which will come
back, which will not remain stagnant,
which will not go down the drain,
put will come back—it is only a ques-
tion of time—with some interest also?
If this cannot be done, the Jute Cor-
poration of India is meaningless. It
becomes a non-entity. Then why not
liquidate it rather than have such a
tarce, when the fate of millions of
jute growers is being doomed?

This hon. Minister has not the guts
to say ‘no’ to the rising price of ~otton
because the pressure of the cotton
lobby is much greater and he could
not resist it so much so that so many
times cotton price has risen. On the
other hand, what to speak of a fair
price, the jute growers are not getting
even cost price. The price is ruling
below the cost of production. And
this happens with a person in charge
who knows about it, who comes from
that State, who is supposed to know
what jute means to West Bengal's
economy, what it means to the West
Bengal workers. For 46 days the
strike is continuing. It is unique in
the sense that all the trade unions,
whether they belong to the ruling
party or the opposition, have combin-
ed. Even the trade union controlled
by the ruling party had joined hands
with the trade union of the oppositon
parties because they feel that the de-
mand is just. Secondly. they have a
feeling that the fate of 23 lakhs of
workers will be endangered.

Again who appointed the Batta-
charya committee? Bhattacharya is
the head of the department of econo-
mics of Caleutta University. The
committee under his chairmanship
was appointed by the West Bengal
Government. On the basis of the
price index, they calculated that the
dearness allowance should be Rs. 83..
....(Interruptions) Now suddenly it
had been referred to a technical offi-
cer of the Labour Bureau, Simla. Who
js that gentleman? Is he a mere
statisticlan or is he in the pay roll
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of the big monopolists of jute miils.
But what coincidence? The coinci-
dence is neither strange nor mysteri-
ous nor accidental; it is intriguing
coincidence that his calculations of
DA according to the price index that
he computad led him to the same cal-
culation that was made by the IJMA,
Rs. 18. That means that that gentle-
man is in the pay roll of the mono-
poly houses of the jute millers. The
matter is pure and simple. What has
the Government done? Is that gentle-
man superior in intelligence or in the
knowledge of economics or in the
capacity of computing price index, to
the other gentleman who is presiding
over the department of economics in
a university? If you feel that your
technical officer is so superior, why
do you not have the courage to place
it before two or three really eminent,
independent cconomists who are not
in the pay roll or under pressure of
the hig monopolies. The difference
could have been resolved that wayv.
He now +ays that the West Bengnl
Government accepted this recommen-
dation.

What benefits do the jute millers
get? The hon. Minister has become
too much' export oriented: the man is
always moving in the Middleast or
Hungary or where, T do not know; he
will be moving towards the moon also
perhaps if he could get reflections of
radino isotope; for the benefit of
telescopes here. Firstly. you have
given them the benefit by reducing
export duty. Secondly, all those
Goenkas and Birlas and others have
their other industries in Bombay and
Ahmedabad and are earning large
canital from West Bengal and divert-
ing it to the production of terelene
and polythene and what not and sel-
ling it in the Delhi and Bombay mar-
ket so that follows with long hair can
sport those pantaloons.

In an artificial way they are de-
pressing the prices. Not they are not
buving jate, The Jute Corporation
will nét buy, it will be stopped. ' The
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jute is thery in the hands of the
growers. Whatever the price ot the
moment, my hon. friend said it is
selling at Rs. 80, it will become less
unfortunately because of distress
saleg and the mills will be benefited.

There is a report in the Hindustan
Standard which says:—

“It is about 18 months that the
panel of experts on the export of
jute submitted its reports to the
Government of India, identifying
60 items of jute manufactures as
specialities that can be exported.”

But Government is not giving any
attention to it. When the jute strike
is over, the specialities of production
will give the benefit to the mills and
they will earn more by exporting
these 60 items of special jute produc-
tion.

It is not @ guestion of the economy
ot West Bengal alone. Seveniy-ave
per cent of the jute workers come
cither from Orissa or Bihar or U.P.
Therefore, it is a question of the
workers of the whoie ecastern region,
What stands in the way of the Go-
vernment? Government becomes so
much benevolent and non-interfering
with whom? Our Chief Minister is
known as the flying Chief Minister.
He flies from Delhi to Calcutta and
Calcutta to Delhi twice or thrice
every week. Yesterday there was a
report in the newspaper that Shrij
Sethi was a Chief Minister who flies
very often. I think it is wrong
he will not be able to beat our Chiet
Minister Shri Siddhartha Shankar
Ray. the Siddha purshu flying over
the sky. If he is so capable of flying
so much, can you not have a dialogue
with him, a discussion with him. Why
are you absolving yourself of the res-
vponsibility? Why are you yielding?
The mill-owners are trying to give
an impression that they have already
crushed the strike, that the strike has
been broken, that these 12 mills have
opened their doors, that the workers
are coming forward. Who ware the
mill-owners? They are the big mono~
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polists giving good publicity in the
Hindustan Times, Indian Express, and
Statesman that the doors are open,
that the workers are going in, that
the workers have accepted the recom.
mendation of the West Bengal
Government.

1 think our friends will not be ang-
ry if I inject a little bit of politics in-
to this hecause now it is either the
election year or the pre-election year
Therefore, you do not dare to touch
these jute mill owners or show even
a little bit of blood 1n vour eyes to-
wards them to whom you have to go
with folded hands for your what?~—not
contribution, but donation, election
donation, popular election donation. If
that 1s not so, what is the duty of
Shri Raghunatha Reddy who claims to
be a progressive? And Shri Indrajit
Gupta also has given him a certificate
You also take vour classes. you are not
one of the socialist theoreticians among
the Youth Congress. Would both of
you—this socialist theoretician and the
socialist practitioner—jointly go ang try
to have a talk and if it is not possible
to solve the matter amicably at least
refer it to an independent tribunal?

=t v far wd (524%) © iy
AEET, ¥ THAET FIT H T MG A
R A F1 W fer &, o ¥ fam
¥ graHr oY g

TR, Fz frAt #Y g & a7
MNyBfAi ¥ g @ . WA G ad
fawram g€ 2 o oo | wred W od
¥ St graer e e 0§ § ¥ araw
FeRT AR A & E A ar ag
Furigam A @ w9
a7 F9 et 93 0g 47 wrf fr B
Fat fafree & w@  vare=r fsar
& wfas sl ¥ s fawrfat ®
w foar & %few 3w afm % g
AT & Y gEaTe Wi wa § 1 fag
o ot fag AU TR Y 60 ¥
10093 aF AN &9 9T %7q |
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gzt & Arer g ugs faar Ty
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SHRI PRIYA RANJAN DAS
MUNSI (Calcutta—South): Mr. Chair-
man, Sir, the jute strike in West Ben-
gal is not significant this year only.
We have been witnessing this strike for
the last five or six years, and during
this time every year we face this strike
m our State.

What I would like to submit before
you first is this. Possibly tHere is a
teeling in the Central Government that
this problem is exclusively the problem
of the State of West Bengal and that
the responsibility should lie on the
shoulders of the West Bengal Govern-
ment and not on the Centre. First, 1
would like to denounce this attitude,
because the West Bengal Jute industry
may lie, administratively, under the
jurisdiction of the West Bengal Gov-
ernment, but its basic national impor.
tance in the fields of earning foreign
exchange, employment opportunities
that it provides and the other things
which involve the whole country,
should not be forgotten. Most of the
employees in the jute mills are coming
from Rajasthan, eastern part of Uttar
Pradesh, Maharashtra, Bihar, Orissa,
‘Gujarat. ..

SHRI INDRAJIT GUPTA: Employees
are commng from Rajasthan and not
labour.

SHRI PRIYA RANJAN DAS MUN-
SI: The working class people come from
various States. I am not making any
political speech. I am speeking the
truth.

The fact remains that the working
class and the management there sat
many times before this strike. When
the strike notice was served, there was
sufficient time available to the Centre
and also to the State to deal with the
situation before the strike started. But
1t is a pity that neither the Centre nor
the State Government did apprehend
anything of this sort, and the 46-day
strike is still continuing in our State.

The first solution which I would like
to suggest before the Government—I
am not going Iimmediately into the
economic aspects of the usual demands
of benus and dearness allowance which
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we face year after year—is that, since
it is dominated by nine monopoly
houses and this exploitation has become
a continuous process, the basic policy
decision should be taken by the Govern.
ment immediately to put an end to
the exploitation of the working class by
the monopoly houses; the Government
should come out with a clear-cut policy
for the take-over of the jute trade and
the nationalisation of al]l the jute mlls.
If we do not do that, the very purpose
of the Jute Corporation of India would
be defeated, because, as you know, in
the Board of Management of Jute Cor-
poration, the representatives of the
Indian Jute Mills Association are also
there and 1 have my very ge-
nuine information  that, what-
ever radical steps or plans or
proposals that the Jute Corpo-
ration wants to have, they come to the
Board where the dictation of the
IJMA is accepted rather than the views
of the Government. This year, when
the Jute (Corporation went for jute
purchases—] do not think the Minister
of Commerce will be able to deny this
fact—, the Government of India and its
institution, the Jute Corporation, com-
pletely failed in the face of the jute
monopolies who were ready with huge
amounts of black money to purchase
jute in the market at any price, though
I do feel that the jute growers did not
get the remunerative price. The Jute
Corporation was a complete flop.

What I would hike to submit to you
again today is this. The Labour
Ministry, the Commerce Ministry and
the Finance Mimstry are three impor-
tant Ministries involved here to deal
with the situation. But unfortunately
the Finance Minister is absent today,
I do feel that the Finance Ministry is
also a very important Minmistry in our
Government to deal with this situation.
The Labour Minister will agree that
there is po instrument in the hands of
the Government at the moment to
enable them to say that they can
overpower these monopolies under the
existing rules.

I have witnessed the Labour Minis-
ter’s wisdom and his tactics with the
industry. The Labour Minister is no
doubt a good man but his instruments
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gre very much back-dated as a result
of which, whatever onslaught comes to
us from the monopolists every time,
though Mr. Reghunatha Reddy is an
able Minister and a good man and also
a good thinker, but ultimately he sur-
renders to the instrument though I
know he has good intentions. I know
about the dispute of the Delhi Cloth
Mills ang the Jay Engineering Works
and I know how deliberately the mo-
nopolists of the country had the cour-
age to say, Let your Prime Minster
say whatever she wants. We will not
do it’' I know they can do so because
of many 1easons and many problems.

Sir we have taken a journey in
1971 \n the Parliament hitting the
monopolists, at least slightly and we
nationalised the banking industry and
then we ook over the coking coal
mineq and I helieve and I hope that the
Government would come forward be-
fore the end of our term, that is, 1975,
with another decision in which these
mne monopoly houses in the jute in-
dustry should get a final leason after
* hich we wil} never have an oppor-
tunity to raise guch matters nor the
working clasg will have to g0 on a
~trike,

Comparing the coking coal mines
with the jute industrv, the coking coal
mine~ were taken over by the Govern-
ment two years ago. There were some
disputes hut the pattern of involve-
meni ot the working class 14 so «1gnifi-
cant and so excellent that there 1s a
possibiity which has been admitted
Yy the Railway Mimster in his budget
speéch to day of more production and
better relations But we have been
seeing a reverse concept 1n the jute
irdustry So, now again I insist that
the final solution to this problem s
to nationalise the jute industry and
take-over the exnort trade.

In Indian politics there are four
important lobbies working behind,
viz, the cotton Jobby of the west, the
jute lobby of the east, the sugar lobby
of the north and I do not know what
is important in the south, but I think
it ig the plantation lobby. Now, the
jute lobby of the east is not only im-
portant for the present crisis but I
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think 1t is linked up with he entire
economy of the country. If you see
and look at our economy, who are
looking after the jute industry? The
same people who are looking after
the textile industry, the same people
who are looking after the sugar in-
dustry and the same people who are
looking after the newspaper industry
of the country, Therefore, I support
the entire strike and the positive de-
mands of the workers are not only
those that arise from ad hoc disputes
with regard to bonus gnd DA but the
working class has made a categorical
suggestion before tha Government
for the nationalisation of the jute in-
dustry 1 know the National Jute
Milly and the New Central Jute Millg,
Budge Budge The National Jute
Mills which went on a strike, phave
not specified the demands in their
strike notice. But here are the jute
mills where the working class has
been deprived of their provident fund
for the last six years 'The father of
the 1942 freedom movement gnd the
present adviser of the total revolu-
tionary, Shri Ram Nath Goenka is
not here today Otherwise, I would
have enjoyed hig contribution to the
jute strike and also his sympathy for
the working class as also of his great
triend, Shri Jhunjhunwala, another
hon Member of this House who is
also absent to-day. I do not know
why.

Our hon friend, Shri Dinen Bhat-
tacharyya has developed an art to
accuse our government saying that it
is a puppet or a dalal. I do not like
to dea] with that now because this is
not & politica] subject anq it 1s ab-
solutely a maiter concerning the
working class. I will deal with that
later on. But, Sir. I am very proud
of the efficiency of my State Govern-
ment It is my State Government
which in 1972 at least came forward
with a very noble attitude in dealing
with the jute workers’ strike at that
time and in the history of the jute
industry., if there is any slight vie-
torv in a strike after Independence,
that was in 1972 under the Govern-
ment headed by Mr, Siddhartha
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Bhankar Ray. I was there during the
settlement and the monopolistg and
the owners of the jute-mills were
there. When they were not able to
settle the disputes 1 found the Chief
Minister saying that the demand of
the workers iz reasonable and genu-
ine and that unless thig is gettled,
DIR. would be invoked against the
management and I found like a magic
immediately things were settled. Of
course, there may be changes in the
economic set-up and so on and there
mav be a problem now, But what I
find is that it is unwise on the part
of the Centre to impose the entire
responsibility on the part of the State
Government and telling us that the
State 15 doing nothing, we are help-
less. and all that 1 think, jt is a na-
tional responsibility. I think, it is
a responsibility of the Central Gov-
ernment and they should dea] with
this matter, efficiently and effective-
ly. This is my submission.

1900 hrs, T,

The Labour Minister of my State
of West Bengal is one of the archi-
lecty in the modern concept of the
working class movement and work~
crs' participation and relations with
the management and so on and I con-
sider that if there is any slight im-
provement in regard to our working
class, in regard to their pay scales
and wages and bonus, in regard to
the law which has been fintroduced
in this Parhament, there ig a very
large contribution made by our State
Government and especially by that
Labour Minister; and so nobody can
denounce him as a puppet or dalal of
the jute magnates.

I have got one information about
which 1 wish to tell you and it is
*his. Sahu Jain have got a new cen-
tral jute mill and I have got some re-
levant information. I do not know
whether the Labour Minister is gware
of thig thing or not. But I wish to
fell him about this. They are think-
ing that if the jute strike continues,

FEBRUARY 20, 1875

Jute Workers'
Strike in W. Bengal (Disc.)

they can flow huge amounts, they can
collect goondas and they can compel
these working class people to join in
their factories because most of the
working class people, you know, are
coming from Bihar, Orissa etc. and
they may threaten them ip their lo-
calities, in their colonies and o on.
So, I have got this information and 1
request the Minister to look into this.
These are the sort of gimmicks play-
ed by the jute magnates. I do not
know about the reports of the All
India Radio. But what I feel is this
I entirely agree with Mr. Indrajit
Gupta, In spite of these various
types of tortures, even if they have
no food, in spite of these threats of
the management, 1 do feel, this move-
ment will be a strong movement. All
the parties, that is, the AITUC, the
CITU and the INTUC gare united on
this issue and I can tell you this that
the party of my State unit 1s fully
supporting this strike. We teel that
this strike 15 one of the important
strikes and also by this strike Gov-
ernment should get a lesson snd fina-
lise their policy in this jute sector.

So far as jute cultivation is con-
cerned, the Mimster will agree that
jute-growers are not getting ade-
quate price. They are shifting to
paddy cultivation from pext year and
in this year alone fifteen per cent of
the total production has decreased
due to this lack of interest in jute
cultivation. If such sort of things go
on, and if we allow the monopolists
to loot the working-class like ghis,
Sir, I am afraid that jute cultivation
as a whole will suffer most seriouslv
and our national economy in general
will also get a setback. So, this is
my submission, And I do appeal to
the hon. Ministers present here to
apply their wisdom on the policies of
the Government at this critical hour
without considering technical forma-
lities Also I would say that T am
entirely in agreement with the view-
points expressed by the Members
from the Opposition that the situa-
tion is now very critical. I find that
my friend Mr. Samar Guha 1is not
here. 1 want to state here and now
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that even the movement of those who

re trying to scuttle Parliamentary
democracy in India would alsg be
frustrated, because a huge sum is
coming from their funds, that is, from
the funds of the jute magnates. (In.
terruptions). The cars of the National
Jute Mills were used whenever Shri
J. P. went to Calcutta, I know it. I
submit before the Minister to take
steps immediately to call a meeting
at Delhi so as to end this strike in
the interests of the working classes.
1 think my friend Shri Raghunatha
“Reddy, the Labour Minister knows
about rationglisation. We know what
happens in the private sector when
there 4s rationalisation. I feel that
the Government should see to it so as
to protect the working class also who
joined in the strike after the strike
is over. In this regard T would con-
clude by the following for which the
Government ghould immediately come
forward with a categorical answer:

(1) Is it not necessary to na.
tionalise the jute industry? Or
is it within the policy of
Government or pot?

(2) Whether the Labour Minis-
ter feels that the Simla Bu-
reau’s price index is correct
or false. If it is not correct,
whether any review can be
made in thig regard or not,
and

(3

~r

whether the Government will
see to it that the manage-
ment of IJMA gdoes not get
any protection or any ghel-
ter,

1 know that durlng the jute strike or
before the jute strike, the President
of the IJMA, Mr, Singhania was one
of the persons who was involved in
all gorts of malpractices against whom
a warrant was issued. But, sudden-
ly, that was withdrawn. 1 want to
know from Government as to why
the warrant was withdrawn? Why
is he still being protected for all
these malpractices? I fear that the
strike may be suppressed. But, still,
I gay that the woarking-class has
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shown unity in Bengal this time and
it will project its image all over India
in right direction.

wnafa wgaw : ¥ @ ag 9v
fa& fafaees & = & I AT N
FHIAg  F A AT ST HEBT A

i gwo Qwo awwl (FTAYT) : TEP
o AT AR Y wEAT §E & W
AT AT § 1 of weEer fagrdy v
SHRI S. M. BANERJEE: It was al

my instance this discussing has come

about. You should not end the dis~
cussion without the prince of Denmark.

MR. CHAIRMAN: All right.

SHRI S. M, BANERJEE: Mr, Chair-
man, Sir, I would raise only two or
three points. The attitude of IJMA
and the tolerance shown by the Gov-
ernment—whether 1t ig Central or
State Government—is something very
strange. 1 cannot understand this. Not
only ilus time but previously too when
there was a sirike and when Mr.
Bhagat was the Minister here, we
rai-ed thig question and he, at our
instance, went to Calcutta for finding
a solution to the problem. If the
present Minister has done the same
thing. probably. there would have been
a solution and there would have been
a negotiateg settlement long before.
Somehow lhe 1impression that went
round was that perhaps the all-power-
ful people realised that the Centre was
not interested so much in the seitle-
ment of the dispute, Perhaps they were
capable of dealing with the situation
by the proper handling of the State
Government! Somehow I do not know
why the Centre dig not imntervene at
all. I had a talk with Prof. Chatto.
padhyaya and we were hopeful ten
days before or twelve days before that
a settlement could be reached. But,
one fine morning we find that the
Cenire has gone out of the picture.
The Centre’s Labour Minister or the
State’s Labour Minister should find an
early settlement of this dispute.
Imagine the amount of loss which
the country has suffered? It you
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see the losg In termg of foreign
exchange, the loss on account of this
strike 1s estimated at Rs, 1.5 crores in
terms of production, Rupees 53 lakhs
in terms of wages and Rs, 3 lakhs by
way of sales tax, octroi, etc. Some of
ihese mills have complefely mis-
appropriated the provident fund dues.
In Kanpur there are two mills—one
J. K. Juie Mull and another an old
mll which has now been purchased by
Alok Jain, son of Shr1 Sahu Jain The
conditions are horrible in these mills.
In one of the mills in Kanpur itself the
condition 1s so horrible, the living con-
dition is so bad, the working condition
is so bad that i1t looks a great horror.
1 still feel that you consider it a dis-
honour to get more concessions for
them on the one hand and on the
other hand you tryv {o introduce
rationahsation for labour saving
devices. Sir, as you know, we oppose
rationalisation. In Kanpur we leq a
strike m the textile industry for 85
days. We suffered tiremendously, The
warkers faced starvation but we decid-
ed not to allow to mntroduce rational-
salion ang 1t was said: Rationalisation
without tear. There cannot be ration-
alisation without tears. It 1s a matter
of pure and simple intelligence which
one should know. I know the condi-
tion of these workers who go from
UP to various places. Onece they
g0 on strike it 1s impossible for them
to overcome the domestic as well as
financial difficulties. Efforts have been
made to divide the workers by cate-
gorising them as U.P. wallahs, Bihar
wallahs, Bengal wallahs, etc, But I
congratulate the brave workers of the
jute mills and all the leaders who led
the strike for the wunderful unity
shown. Now, I want Mr, Raghunatha
Reddy and Prof. Chattopadhyaya to
realise that to day IJMA might take
the excuse bu! what would be the fate
of the jute workers and also what
woulq be the prestige of the State
Government before the public. The
dock workers went on strike and it was
settled in three days. Shri Kamlapati
Tripathi who has recently joined the
Cabinet sat upto 2.30 AM. He did not
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allow either the union lesders or the
officials go out of the room. He said
we want to settle it here and now.
Why such an effort was not made?
We want the Central Government to
become effective in this mannper.
These two Ministers, Shri Raghunatha
Reddy and Prof. Chattopadhyaya
have fought for the workers. Theiwr
heart bleeds for the cause of the
workers, Why should they succumb
to the pressure of ITMA? Ig it be-
cause some members of IJMA were
1p Delhi and they had met the highest
1n the land and, therefore, no action
was taken by the Central Govern-
ment to solve this dispute or 18 1t
because 1876 eclections are approach-
ing and that 15 why they are not mov-
ing agamnst I1JMA? 1 support Mr.
Munsh: when he says that these mills
should be taken over by the Govern-
ment otherwise ihis powerful orgeni-
sation hke IJMA which can divide
the workers and start slanderous
campalgn agawnst the leaders will
continue with its activities

So, I request you, and through you
the hon Mimister to ummediately n-
tervene. It 15 not enough that the sthike
18 called off by the workers There
shoulq be no victimsation and their
demands, 1if found to be genuine.
should not be referred to arbitration
but these two Mimster along with the
State Labour Minister and the Chiet
Mimster should decide and settle and
tel] [JMA that (Government is more
powerful than IJMA The 1impression
should not go round the country that
whatever IJMA  wants, they get it.

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
Sir, I have already mude & rather long
statement and to some of our friends,
it was perhaps annoyingly longish, a
bit germonising. full of sanctimonious
statements etc. If I am brief and to
the points raised by the hon. Members,
I hope I will be compensating on the
point of annoyanze,

Sir, the point hag been made why
the settlement did not take place in
Delhi and why did it take place in
Calcutta. As vou Rre AwAre,,
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SHRI INDRAJIT GUPFTA, No seitle-
ment took place in Calcutta

PROF D P CHATTOPADHYAYA
No settlement Perhaps, a sort of
passing over of the iumpasse Sir, as
you know, under the Industnial Dis-
putes Aci, conciiation is under the
junisdiction of tne State Government
I am not making a1 legal pownt or 1
am not submitting this as a point of
debate It 13 a fact and In  many
cases, 1t has been Lhke that 'lhe re-
cord of Siate Govermuents interven-
tion and imuative for sorting out or
sctthing thus sort of dispuies in the
past 1s not very bad eilner In 14.4,
it was at the instince 1t 1 may even
say 50, it was at the insistence oi this
Goverument—I nappened to Lbe thete—
that [JMA 1n -pite ot 1ts cxpiess re-
luctance agreed to acteot the Govern-
ment s sugbsestion  S.r, at that lime,
it was detided thal 1n tne next three
years, theie will be no stitkhe and that
sort ot thing du, witain two )ears,
theie was another sirike I am rot
going 1uto the me its or d ments, the
causes, or reaocns a. that time for
giving the strike il Witm wwo
yeal, thal s, 1n 1374 theie was dgaln
a stnike ‘Then buiore the ex;iy ol
the il yer 11 s 15 the sewend
stiike Sir som, change has tahen
place celwecn 972 and 1474 laas 15
not only in 1espet of Gove nme s
attiue b t also yrerthips a it hara-
ening ol the altituce on the part of
the tiade union We on our part,
whethe 1t 14 the Central Goiverine t
or the State (overnment, are ery
much in sympathy with the wo-xers
demands, and Sir, 1t s this Govein-
ment which have a,re d to the statu-
tory formula of 8 33 per cent bounus
It 15 tnis Goverament who nave done
it I understand the cuiticism, the
anger and annoyance of the Opposi-
tion But, I wish that fairness de-
mands they also mention the plus
points of the Government and the j.lus
points of the State Government Sir,
instead of doing that thcy have made
some unfounded, haseless allegations
regarding fund-raising and amaginae-
tively connecting this sort of (Govern-
ment’s handling of the problem with
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the coming Elections. It is eatremely
unfortunate and unfair I strongly
repudiate these huseless, unfounded
and unwarrentieq insiauations,

Reference has been made to badh
workers Sir, theve was a view ex-
pressed by the Uniun Depariment of
Labour regarding the modality of ab-
sorption of casual labourers and we
would be certainly happy if it could
be executed But, untortunately, one
of the parties {ook the miter before
the Court You will a;preciale, once
1t 15 tuken to the CLourt, whether it 1s
good, bad or ndiflercne, Government
cannot i1ntervene in the malter unless
11 15 disposed of or withdravn

SIIRI INDRAJIT GUPTA Back to
syjudre number one

PROF D P (BATIOPADHYAYA
If I cann.l say something diamatic,
it 15 because the lact do not warrant
it About the (alculation o. the piice
11dea Sir, 1t has been done Waether
1t ha> been done 1ii,htly or wrongly,
I would no. lise to comueut on it
But even on sophisica ed stalicaced
1ssues there are dilleleuces of ¢pi on
it 1s ncthing surprsing It will  Le
unfair again to .upute motives that
so uebody has calculated in one way
and 1t 1s strnikingly or so.newhuat simi.
lar 1o the calculivgons madc Ly ano-
ther, a.d trereiore, .he ¢ mrusy bLe

me¢ p.e-establisaed tiar s vy (1 col-
lu wn between them It 13 allowing
1magination to rua riot

Reference has also Leen made to
alleced unjustinavle concess ons made
by Gweinment to the inaustity We
have saul betoie on t e floor of the
llouse and I would hke to repeat 1t
witn humality and fi mness, tiat the
state of healt1 of the industry is not
only bad but grim Pioduction, and
export & so, have gone down It 1s
wiong to say that 1t 1s still the number
one export earner It 1s not Steadilv
. ear after yvea:, the production of jute
manufacturers has been coming down
In 1871-72, 1t was 12,78, 000 tonnes, it
came down to 12,11,000 tonnes 1
1972 73, in 1973-74 1t was 1074000
tonnes I will not be surprised 1if 1t is
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even worge this year It is not im-
agination o~ out of love for IJTMA that
facts are being cited

SHRI DINEN BHATTACHARYYA:*
Work 1s gming on five days a week
Why do youa forget it?

PROF D P CHATTOPADHYAYA-
Unutiliced capac ty 1s there 1f there
is no demand what do you do?

SHRI INDRAJIT GUPTA It is not
want of demand but power shortage

PROF D P CHATTOPADHAYAYA"
Something has been done ahot power
shortage also Even in this recom-
mendation——1f vou do not 1ke the ex-
pression ‘settlement’—special provi-
sions have beer made for tve workers
who for no fault of their own but due
to power shortage have suffered
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Most of the jute manufactures are
now uncompetitive 1in the internat onal
market I have said 1t repeatedlv that
it is the responsibility of the Govern-
ment and the trade unions to see to it
that the competitive character of our
Jjute manufactures is maintained I
quite appreciate—more than that I
quite agree—that the unions will look
after all lemtimate interests of the
labourers as the Government of India
together with the Government of West
Bengal did in 1972 and again in 1974
Not that this year we are apathetic to
the lezitimacy of the demands But
you will also appreciate that the capa-
eity of the industry has to be taken
Into account Taking the industry in
the wider sense, frade growers and
export we cannot autonomously or
secularly decide the many-sided issues.
It is an integral whole Sixty five per
cent of production has to go abroad
Are they prepared to pay the price?
Sections of the industry may be in-
duleing in under invoicing and over.
invoicing I am not controverting it.
But rules are there to take care of
that continzency I do not hke to go
into detai’s becauce Shri Indrant Gupta
And Shr; Bhattacharyys, among others,
wre very knowledgeable, They know'
much more than I do
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At the same time, we must take a
little mo~e integral view of the whole
thng We must be fair the jute
growers are not getting their dvre We
can look into the reasons Industrial
workers are getting it FEven if we
take over the m1ina~ements c¢2n we
pay a higher price” Through the NTC
we have taken over 103 mlls Our
competitiveness {s somewhat les: than
the other mills We are 1n diffculty.
I look after that <ector Those who
think that natfonalisat on i¢ the pana-
cea for all ills are being over.
simplistic

SHRI PRIYA RANJAN DAS MUNSI
Out of Rs 500 crores in textilr mlls,
how much have you invested for the
aick mills? Just Rs 39 lakhs

PROF D P CHATTOPADHAYAYA"
I am not one of those who th nk that
mere nationalisation will solve the pro-
blem Particu'arly at thig time we are
not i1n a position to take some such
decision We do not have the r oney
This is not a prionty sector for ~end.
ing money that way I hope my friends
opposite w 11 agree that this 15 not the
tire for nationalisation particu'arly of
this sort

Shri Gupta had drawn attention to
raw jute which has not heen conc imed
but which was supposed to b con-
sumed by the industry during the
period of strike It i1s certainly a per.
tinent point because the prce of raw
Jute as has been mentioned b some
other Members iz rather sluggish The
Jute growers do not get a fair price or
encouraging price nor 1s the price such
as to give them incentive to go in for
jute production in a hig way or » rom.
parable way If something ‘g not done
about accumulated raw jute «tocks,
there will be some problem I can.
not afford to be a loser on both srores
Export of jute manufacturs had dechn.
ed and if some raw jute could he ex-
ported, I will certainly look inty the
matter But the problem i3 agan one
of funds shortace For that reassn we
could not provide the Jute Corpo=ation
of India adequate funds for pu+rhase
pProgrammes 1f funds permit, 1 shall

certainly think of exporling gome more
raw jute,

‘
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Mention has been made about ulieged
dictation to JCI by IJMA. It is a
wrong notion. IJMA’s member<hn of
JCI is extremely minority member-
ship. You will appreciate that in the
bosrd of the Jute Corporation of India
which is trading in the raw material
consulted by that industry, if the in-
dustry's spokesman is not there. I
think it will not be productive of
decisions. The allegation of dictation
is hased perhaps on inadequate infor-
mation or wrong information.

I will not take any more time, as
I have taken much time already and I
think some of the points raiced hy the
hon. Members deserve responsz from
my esteemed colleague, Shri Raghu-
natha Reddy because he has handled
some of the important aspects of the
problem.

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA RFDDY): Whiie 1 as-
sociate myself with the views expressed
by my distinguished friend, the Minis-
ter of Commerce, I should lke to
confin® my remarks to a few points
that had been raisel by Shri Indrajit
Gupta and other friends with egard
to hadli workers and also the con.
sumer price index that arose out of the
Bhottacharya committes report. With
regard to badli workers, I think the
hon, Members are fully aware of the
facts ard the circumstances. It was a
matter which was probably pending
for nearly 40 years, if my recoliection
is correct. We thought it was time to
sett'e this matter. It might be that
the trade union leaders were nnt satis-
fied with the decision I had given, Un.
fortunately, since the Central Govern-
ment is also made a party in tbe litiga-
tion that is pending before thes igh
Court, I shoulgd be rather careful in
my remarks so that my remarks might
not be misconstrued nor could any ad.
vantage be taken. It must be <«aid
that in matters like this when settle.
mente are arrived at, I know 21" rlever
lawyer can create a point before a
court of law. It ix nnt Aifficult. I am
myself a lawver: T know how ¢ cculd
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relations, it may not help if litigstion
is the first resort, instead of the last
resort. This aspect must hHe borne in
mind by the employers as well ps em-
ployees, if proper industrial relations
are to be maintained. I do not want to
comment any furtaer on this matter
because we are ourselves a nar.: Le.
fore the Court and you yourself might

not like us to say anytaing more than
this,

The second point that has heen rafsed
is with regard to the Bhattacharya
Committee. There seems ‘o he <ome
misunderstanding about this 1 do not
want that the hon. Members should con.
tinue to have this misun.le standing
with regard to the role of the Lahour
Ministry. The Bhattacharyva Com-
mittee has been appointed. as the hon.
Members know, by the Governrent of
West Benga! and the Committee sub.
mitted its Renort with regard {o the
consumer price index. When the” Diree-
tor of t-e Labour Bureau »#rd g'ven
bhis comments on this Report, we just
forwarded the Report to the V’est
Bengal Government with his coraments
and we made it very clear that the
views were thcse of the Labour Bureau
and might not be taken as tre iiews
of the Government of India. We re-
fused to express any view in this
matter for this reason. If thev had
placed all the matters befors the
Labour Ministry and ask:d1 for the
decision of the Labour Mimistry, that
would have been a d-fferent situation
altogether. 1f only the techaiz:] view
is asked from an officer, and if we un-
necessarily come forward to express a
view on that matter, it would be mare
or less an obiter dictum, because it
the Government of West Ben«al does
not respect our view, the Latour
Ministry would be placed in a very
compromising position.

SHRI INDRAJIT GUPTA: Tlag the
State Government got direct 4iolamatice
relationship with the Simla Bureau
over your head. After al!, the Simla
Bureau is subordinate to you.

SHRI RAGHUNATHA REDDY. Wa

be done. But in terms of Industrial —~ come to understand that this Meport
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was given by the Labour Minister of
West Bengal to the Director of the
Labour Bureau when he was in Cal-
2utta and he was requested f{o express
his view more or less in a personal
way, but since he is an officer of the
Government, he sent his views to us
and we forwarded them to the Govern-
ment of West Bengal. This is what 1
am told exactly took place. That is the
reason why we did not express any
view.

The West Bengal Government in
their wisdom considered all the cir-
cumstances and come to a certain con-
clusion. It is not for me to justify
their opinion. I am not here to go
into the merits or otherwise of the
decision of the West Bengal Govern-
ment because the Committee was ap-

pointed by them and it was on the

recommendations of that Committee
and having regard to all the circum-
stances of the case that the West
Bengal Government had taken a view.
and it would be unwise on my part to
express any view with regard to the
merits. I do not want to say anything
further about this.

With regard to the role of the
Labour Ministry whether the Labour
Ministry had taken any steps for re-
solving this crisis of the Jute strike
or it was only sleeping over this issue,
I would only like to point out for the
consideration of the House that, as has
been very rightly mentioned by my
distinguished colleague, the strike falls
within the jurisdiction of the West
Bengal Government.

SHRI INDRAJIT GUPTA: Has this
discovery been made after 1969-70?
Was this law not there then?

SHRI RAGHUNATHA REDDY: 1
am coming to that. This is the strict
legal view, and the concerned appro-
priate Government which has got the
necessary authority to deal with this
matter is the West Bengal Government
under the Industrial Disputes Act. Not-
withstanding that I had written two
letters t¢ the Chief Minister of West
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Bengal offering my services o &
him if I could be of any assistan
him in resolving this isue, and
Chief Minister of West Bengal expr
ed confidence that tke Labour De
ment of the West Eengal Governr
would be able to handle the issue
the circumstances I do not think E
Members should expect me tot
further steps, because having Iegai
the jurisdiction of the matter, the
stitutional nature of the issue and
opinion of the Chief Minister, it wo
be further unwise on the part of
Labour Ministry to intervene in
matter because it is a matter that fal
within the jurisdiction of the
Bengal Government.

SHRI INDRAJIT GUPTA: Was ¢
offer of help made before the stri
or during the strike?

SHRI RAGHUNATHA REDDY: Du
ing the strike.

SHRI INDRAJIT GUPTA: So, he h
an allergy towards you.

SHRI RAGHUNATHA REDDY: I do
not have so much knowledge of medi
cine to go into allergy. Probably thers
may be some legdl allergy so far a
jurisdiction is concerned.

SHRI INDRAJIT GUPTA: The
Labour Minister there is a doctor.
knows about allergy.

SHRI RAGHUNATHA REDDY: The
Labour Ministry did not like to ge
afflicted by other things, because we
did not want to cross the jurisdiction
defined by the Industrial Disputes Ac

These are the circumstances. I hope
IJMA would have the wisdom to realise
the unanimous and strong view that
has been expressed by various mem-
bers on the floor of the House irrespec-
tive of party affiliation. I hope the
would also realise the warnings of
history. The warnings of history can
only be ignored for a moment. They
will have to suffer if they do not
realise the strength of the working
class. I hope they would realise it.
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With regard to my young friend Shri
Das Munsi, I am grateful for his very
kind remarks. I hope and trust that
the Commerce MiniSter and myself
would not fail him in his expectations.

19.37 hrs.

BUSINESS ADVISORY COMMITTEE
F1rTy-FIRST REPORT

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY

MGIPND—PMR-—3455

LS—JC—5682

PHALGUNA 1, 1896 (SAKA) Busiess Advusory 4s8

Commiittee
AFFAIRS (SHRI X. RAGHU RA-
MAIAH): Sir, I beg to present the
Fifty-first Report of the Business Ad-
visory Commiitee,

19.38 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Febru-
ary 21, 1975/Phalguna 2, 1896 (Saka).
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